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' 'Present Sh. Am;t Anand proxy for Sh. Sudershan Rajan, counsel for appiocant
' Sh S.M. Adif, cmmsei fcr respondents

MA 182012005

\% Present NMA is filed for execution of order dated 13.4.2004 passed in CA
0.7748/2005 with other connectled OAs. Earlier MAs 2614 & 2615 of 2604'} '
extending time upto 30.4. 2005 far nmptemenﬂng sforesaid directions were alsc

fész’gbsed of. in thxs reqard Sh S M. Arrf learned counsel for respondents poiﬁts '

out that aforesaid order has been challenged before the Hon'ble Delhi High Court

vide Wit Pentmn (Civily No 3070/2007, in which vide order dated 27 .4.2001

notices have been xssueﬁ returnable on 29.8. 20()7 Leamed counsel furkher

 points out that pursuant 'tca dlrechons issued by this Tribunal, applicants contmue

maintained. in the cxrcumsiances present MA stands mspased of wsth

fiberty to applicants to take appmpnate steps aﬂer dispasai of aforesazd ant

Peﬁﬁm.
foi

(w‘;ukesh Kumar Gupta) _ _ o (L.K. Jashi) -
Member (J } ‘ | ~ Vice-Chairman (A)

fgkic

;mrk in this concemed scaie and cmiy dzrectmn msued had been to re-examine '

' :satter and. take a i‘mai decismn and til then the status-quo, qua the scaie had’



